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NHRC asks Centre to trace Odisha soldier lodged in Pakistan jail

https://www.newindianexpress.com/states/odisha/2023/aug/31/nhrc-asks-centre-to-
trace-odisha-soldierlodged-in-pakistan-jail-2610311.html

Anand Patri who served as a sepoy in the Bengal Defence Regiment had gone missing
during the India-Pakistan war of 1965.

BHUBANESWAR: The hope for return of a prisoner of war (PoW) from the state
languishing in a Pakistan jail has revived with the National Human Rights Commission
(NHRC) directing the Union government to take up the matter with the neighbouring
country.

Anand Patri who served as a sepoy in the Bengal Defence Regiment had gone missing
during the India-Pakistan war of 1965. He hailed from Bhadrak district. Anand’s son
Bidyadhar believes he is lodged in a Pakistan jail as a PoW for the last over four
decades. He came to know about his father through a newspaper publication in 2003.
Since then he has been knocking every door for help but in vain.

Supreme Court lawyer and human rights activist Radhakanta Tripathy moved the apex
human rights panel seeking immediate intervention in the matter. Tripathy contended
Anand’s family members have made several requests to government authorities but to
no avail.

“Family members of the PoW, who fought in the 1962 war with China and 1965 war with
Pakistan and went missing thereafter, have not been paid any legal dues since then.
The government is not taking keen interest to trace him and take care of his life and
liberty,” Tripathy said seeking adequate compensation for Anand’s surviving legal heirs.

Acting on the petition, the NHRC has directed the ministry of home affairs (MHA) to take
immediate steps to trace the missing Indian army jawan. The commission asked the
Union home secretary to associate the complainant/family members of the PoW and
inform them of the action taken in the matter. Bidyadhar had earlier moved both Home
and External Affairs ministries after he did not find his father among some Indian civil
prisoners and PoWs released by Pakistan in 2006. The Centre then informed no
person with this name is lodged in any Pakistani jail. He also appealed President
Droupadi Murmu and Prime Minister Narendra Modi to get the death certificate if his
father had died in the Pakistani jail.
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NHRC Directs MHA To Trace Odisha Soldier Missing Since 1965 War
& Lodged In Pak Jail

https://odishabytes.com/nhrc-directs-mha-to-act-on-complaint-regarding-odisha-soldier-
lodged-in-pak-jail/

Bhubaneswar: The National Human Rights Commission (NHRC) has directed the Union
Ministry of Home Affairs (MHA) to act on a complaint related to the disappearance of an
Army jawan, Anand Patri from Odisha’s Bhadrak district, during the India-Pakistan war
in 1965. Patri of Gandhighat Sasan under Dhusuri block was a sepoy in the Corps of
Engineers Personnel. He was reported to be lodged in Lahore prison.

The apex rights panel issued the direction, asking the Ministry to take up the matter with
the neighbouring country and trace the missing jawan, on August 25 while hearing a
petition filed by human rights activist Radhakanta Tripathy, who urged the commission
to intervene since Patri’s family members did not succeed in getting the veteran soldier
back despite running from pillar to post for decades. “Family members of the PoW, who
fought in the 1962 war with China and 1965 war with Pakistan and went missing
thereafter, have not been paid any legal dues since then. The government is not taking
keen interest to trace him and take care of his life and liberty,” Tripathy said seeking
adequate compensation for his surviving legal heirs.

The commission has also asked the Union Home secretary to associate the
complainant/family members of the PoW and inform them of the action taken in the
matter.

In 2021, the NHRC had directed the Ministry of External Affairs (MEA) to take
appropriate action, but the latter stated in its reply that it is the responsibility of the
Defence Ministry since Patri was working in the Indian Army.

His family staying in Kalyani area of Dhamnagar block have knocked all possible doors
for his return but to no avail. In February this year, his son had urged the Centre to
intervene and ensure the release of his father from Pakistan jail. “My father was serving
as a sepoy in the Bengal Defence Regiment during the Indo-Pakistan war of 1965 when
he went missing. My family staying in the Dhamnagar block of Odisha’s Bhadrak district.
If he (father) died in prison, we need a death certificate from Pakistan authorities. | also
appeal to President of India Droupadi Murmu and PM Narendra Modi to get justice for
him,” Bidyadhar was then quoted as saying by news agency ANI.

He came to know about his father in Pakistan’s prison through a newspaper publication
in 2003, which stated that Patri was lodged in Lahore jail but was mentally unsound. He
also learnt that his father had lost his memory and was referring to himself as Nasim
Gopal.
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The missing soldier's son along with his wife and Roy even went to Wagah border with
the hope of receiving Patri on December 22, 2006, but had to return with a heavy heart
as Pakistan government released many POWs on that day except him. “Pakistani
authorities were supposed to release him in 2007, however, they took back my father as
he was an Indian army prisoner. They had made a condition to release Anand Patri as a
civilian but Indian authorities refused to accept,” he had said.

Bidyadhar also met Diganta organisation’s Utpal Roy, who had confirmed that Patri
was recruited into the Army from Kolkata and also fought in the 1962 India-China war, in
Kolkata and requested him to help in this matter. Even Chief Minister Naveen Patnaik
had written a letter to former foreign minister Pranab Mukherjee for help in 2006.
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NHRC observes civil society just ahead of G20. the unimpressed
AINNI calls for a boycott iv News

https://irshivideos.com/nhrc-observes-civil-society-just-ahead-of-g20-the-unimpressed-
ainni-calls-for-a-boycott-iv-news/

The All India Network of NGOs and Individuals working with National and State Human
Rights Institutions (AINNI) has appealed to civil society organizations to boycott a
meeting convened by the National Human Rights Commission on September 5.

Human rights activists suspect the meeting is mere eyewash because the commission
has shown little or no interest in engaging with them in recent years. The NHRC
chairman, retired Supreme Court judge Arun Mishra, has also shown little interest in
interacting with civil society organizations so far.

The September 5 meeting, they claim, was billed as a “box-marking” exercise ahead of
the G20 summit in New Delhi to mislead international delegates attending the
conference about India’s dismal human rights record.
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Muzaffarnagar School Case: WS HiE U MTANT &, I eUHBIH
SMANT 3R TR 3 #ivht frard

https://www.jagran.com/uttar-pradesh/muzaffarnagar-muzaffar-school-case-fir-lodge-
against-news-portal-jamiat-ulama-hind-will-get-student-admitted-23517950.html

Muzaffarnagar School Case News Update In Hindi &l AN # S % oldld URMAq R
S¢T GuId ST URAD 3N 3R TATGARIT A Jaxo § RUIE aad 3t 81 JUaR Bl
AreRiaTe Hrgfe urel o Tiftrd SR) T Ud yd Iie GHIRAT srelt iR Hdtens (w) &
SO Y ST fordr A 7id Ugaa difsd 9= 3R uRaRioH ¥ ddeid ! 3R Hd #
Ug & for Teara fear|
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NHRC notices civil society just ahead of G20 unimpressed AINNI
calls for boycott

https://www.nationalheraldindia.com/national/nhrc-wakes-up-to-civil-society-ahead-of-
g20-unimpressed-ainni-calls-for-boycott

Given the NHRC's failure to send teams to Manipur or report on its 23 May
deliberations, AINNI calls for boycott of its 5 September meeting

The All-India Network of NGOs and Individuals working with National and State Human
Rights Institutions (AINNI) has appealed to civil society organisations to boycott a
meeting convened by the National Human Rights Commission on 5 September.

Human rights activists suspect that the meeting is mere eyewash, because the
commission has shown little to no interest in engaging with them during the past several
years. The NHRC chairman, retired Supreme Court justice Arun Mishra, too has shown
scant interest in interacting with civil society organisations until now.

The 5 September meeting, they allege, has been called as an exercise in ‘ticking off
boxes’ ahead of the G20 summit in New Delhi, designed to mislead international
delegates attending the conference about the deplorable human rights record of India.

Here is the complete text of the statement issued by Tamil Nadu-based Henri Tiphagne
on behalf of AINNI:

The NHRC has, after considerable inactivity, called a meeting with civil society on 5
September 2023 in New Delhi.

The NHRC was a mute spectator to the gross human rights violations in Manipur since
3 May 2023. It is only after the chief justice of the Supreme Court of India spoke out on
20 July 2023 that the NHRC India belatedly issued a notice to the government of
Manipur on 24 July 2023.

No visit to the state has been undertaken, information of which is in the public domain.
The NHRC'’s silence and apathy on the egregious sexual violence against women from
minorities and especially vulnerable groups, the latest example being the public sexual
abuse and gang rape of women from the Kuki-Zo community in Manipur, has laid bare
its lack of concern for women’s human rights.

This is despite the NHRC’s full commission having been convened on 23 May 2023. No
report of the full commission has been made public, three months after the meeting.

The NHRC meeting with civil society has been called only a few days before the
deadline for submitting a report to the Sub Committee of Accreditation (SCA) of the
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Global Alliance of National Human Rights Institutions (GANRHI) regarding NHRC’s
accreditation. Its intention is clearly suspect.

It may be recalled that the NHRC's membership of the Global Alliance of National
Human Rights Institutions (GANHRI) was deferred for a year in March 2023 due to it not
being in compliance with the UN Paris Principles. These principles are the lowest
common denominator for the running of national human rights institutions.

The meeting on 5 September is only a charade to tell the international human rights
community that the Indian human rights NGO community is being consulted. The fact is
that the community is being consulted nominally, on paper, as a token.

We call upon all responsible civil society representatives to disassociate with the NHRC,
which is hosting a meeting of civil society representatives on 5 September 2023.

This hastily called meeting is obviously a 'box-ticking' exercise rather than a genuine
attempt at dialogue and discussion with the large, vibrant human rights community in
India.

This community in India has been so vibrant that for its universal periodic review (UPR)
report to the UN Human Rights Council in 2022, it held over 4,000 meetings across the
country, translating the UPR session into regional languages, bringing human rights
(conversations) close to people on the ground at the community level and to the
panchayat-level organisations, institutions, NGOs, academic classes and others.

The NHRC chair, Mr. Arun Mishra, did not enter into any dialogue or communication
with AINNI.

Henri Tiphagne, All-India Network of NGOs and Individuals working with National and
State Human Rights Institutions (AINNI)
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TATIIRAL A g A UIfewdr &1 oid H d¢ 3nfzm & Afe &1 uar am
Eakad)

https://jantaserishta.com/local/odisha/nhrc-asks-centre-to-trace-odisha-soldier-lodged-
in-pakistan-jail-2767401

YAAYR: AP HAAIIBR ST (TSR GRT g WRHR DI 39 T DI TSI 3% &
Y IS P e 3T S & 918 UTidhd™ &t oid § § I59 & U Jgag! (Hisfissy) Hi
ot o1 Iwte fOhr ¥ it g 18 urEh, St dva e Yore # el & U # HRRd 9,
1965 P HRA-UIfHEIH g P SR ATIdT 81 7Y &1 I8 Hgdb fTal & I8 a1t A1 31 & s
fYEMeR &1 A1 ¢ o 98 TS d IR Sl 9 SHfi% T0g ¥ ggac! & dR IR Ulidad™ &) o
Hag g1 3% 2003 T U SRR o YDA & HIeqH ¥ 30 a1 & IR & uar 91| 99 ¥ 98
Heg & fory &R RATST Wewel 38 § Afdh BI8 HrieT et ganl

T I & THId 3R AFANIGR SRied! AU FAUTST A A H dobTd gxdad &1 Jif
FRd gu XY AFAIeR Ud &1 39 fovar| Hardt 3 d fea fas siFe & aRaR & Jewt A
WHR HAGRGT F F3 SRIY [HT Al IS BT I8! gl “Teliesy & URAR &
&, Sl T & 1Y 1962 & & R T o W1 1965 B J& B A9 3R 39D 16 AT
B 7Y, 3% a9 ¥ DIg DI SHMAT g 1¢dT T § | TRBR 3P Gdl T R I Sita
3R WA B U I B T Feaaedt 78t @ 36 B, *Burdt 3 e & Sifad s
JARIHIRA! & o gafe gamas &t Al #d gU HeT|

I R HRATS HRd gU, TITISNRIYT 7 8 HATT (THEAT) B ATaal HRATT I-1 & ST
®1 UdT A & U dbTd Hed I3 &1 Few faar 1 3ma 3 &l g afed 9
RIeRaehdl/dsiesy & URAR & G| & YaG DR 3R 3¢ HHA § B T3 HRATS B
SF®RI &1 &1 Hgll 2006 H UM gRT RET fbT 70 $& HRA™ AMRS Hfedl 3R
ggafedt o o frdr &) 7 UrehR faemeR 3 ugd 78 iR faew Harea aFl o1 % forar o119
g 3 hd oo i 59 99 &1 1% it afdg el off wifeart oa A o T2 81 S
TR ol G SR TuHAT R Aid ¥ o ofdie i i ofR I U o 7 Tt
S A g% 8 <l S8 Jog UHIUT U far S|
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The National Human Rights Committee observes civil society ahead
of the G20 summit; An unimpressed Ainni calls for a boycott GeoTv
News

https://geotvnews.com/the-national-human-rights-committee-observes-civil-society-
ahead-of-the-g20-summit-an-unimpressed-ainni-calls-for-a-boycott-geotv-news/

The All India Network of Non-Governmental Organizations and Individuals Working with
National and Government Human Rights Institutions (AINNI) has appealed to civil
society organizations to boycott the meeting of the National Human Rights Commission
on 5 September.

Human rights activists suspect that the meeting was merely a cheating eye, as the
committee has shown little interest in dealing with them over the past few years. The
head of the National Human Rights Commission, retired Supreme Court Justice Arun
Mishra, has also shown little interest in interacting with civil society organizations so far.

They claim that the September 5 meeting was described as an exercise in “checking the
boxes” ahead of the G-20 summit in New Delhi, with the aim of misleading international
delegates attending the conference about India’s lamentable human rights record.
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TATIIRAL A g A UIfewdr &1 oid H d¢ 3nfzm & Afe &1 uar am
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https://jantaserishta.com/local/odisha/nhrc-asks-center-to-trace-odisha-soldier-jailed-in-
pakistan-2764943

ST A N1 A8 | AP AFATUBR SRANT (TTLHSRT) §RT e TRHR bl 58 HIHA D!
TSI S & 1Y I3 HT Fe fou SM & a1 urferd ™ &t o # §¢ I & U Jgaal
(Aefiesy) & Il &1 Iufe R T oift g 18Hg urt, St smra ve forie # Rt & &4
T HRRA ¥, 1965 & HRA-UITHKIT I & QR AT g1 T4 ¥ | 98 S foTal o T8+ ardl Y|
3T & S¢ foameR &1 AT § i a8 USd IR axe! ¥ 31t 999 § ggad! & dR WX
UIfed™ &1 oid § & g1 3= 2003 H UH SRIIR & UHTRH & A1eHH I 30 fUar & IR |
UdT 9T | 99 ¥ 98 HaG & QT4 B GRaToll WeWel I3 & i dis Bricl el gafll

T I & THId 3R AFAIIGR Sewd! AU FAUTST A A H dobTd g%dad &1 Jiv
FRd gU XY AFAIeR Ud &1 v fovar| Hardt 3 d o fas siHe & aRaR & Jewt A
WHR HAGRGT F F5 SRIY [HT Al IS Bl I8! gl “Weliesy & URAR &
&, Sl T & 1Y 1962 & & R T o W1 1965 B & H A9 3R 39D 16 AT
B 7Y, I I W PIs B IH1T Ta! fadl T § | WRBHR 3BT Idl T 3R 3 Sita-
3R WA B U I B T Feaaedt 78t @ 36 B, *Burdt 3 e & Sifad s
IARIAHIRAT & o gafe gamas &t Al #d gU HeT|

T R HRATS HRd gU, TITISNRIYT 7 T8 HAGT (THUAT) B! ATaal HRATT I1 & ST
®1 UdT A & U IbTd Hed I3 &1 Few faar 1 3man 3 &di g afed 9
RIerIaehdl/disiesy & URAR & G| & TG DR 3R 3¢ HHA § B T3 HRATS B
BRI & Bl BTl 2006 H Ufbwd = gRT RET fHT M0 po WRd A7Re Hfedl ok
ggafedt o o frdr &) 7 UrehR femeR 3 ugd 78 iR faew Hared Fl o1 % forar o711 a9
5 3 hd oo i 59 99 &1 1% i fdg e off wifeart oa A s 92 81 S
TR ol G SR TuHAT R Aid ¥ o ofdie i i iR I U o 7 Uit
S A g% 8 <l S8 g UHIT U far S|




